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an industrial and technical consultancy 

organisation with the other institutions. 

N ot only that. He has asked fo r some 

statistics about the industrial projects 

which have been pending for clearance. 

N o  new viable project proposal has ao far 

been rejected. In the North-Eastern 

region, the flow o f money is not a pro-

blem. But, so far as development o f that 

area is concerned, the financial institution 

started this office. The ID B I also has got 

its regional office in that region— in 

Gauhati. Not only that. There are 

about 762 branches o f the banks also in 

the North-eastern region.

The State Bank o f India’s local head 

offices are there to meet the requirements 

o f this region. The main problem is not 

financial assistance. There are other 

factors which have contributed to the non-

development o f this area. One o f the 

main reasons is that there is dearth or 

enterpreneurs and lack o f availability o f 

infrastructure facilities. There is also 

^ lack o f marketing and communication 

facilities and so many other reasons which 

are responsible for non-development of 

that area. As to how many proposals

ara pending and other things I  would

require a separate notice,

SHRI SONTOSH M O H A N  DEV: Sir, 

the driver is known by the mudguard he 

maintains. A  financial organisation is 

known by its activities. The Mnister's 

reply itself has given satisfies that they 

have failed totally because o f the cnter- 

preneurs not coming forward which is 

f also one o f the functions o f the Govern-

ment to promote. Sir, one o f the paper 

mills, Ashok Paper M ill which is a joint

venture o f ID B I as. well as Governments • 

o f Assam and Bihar is still closed because 

o f lack o f working capital. M ay I  know 

what was the reason for rejecting the 

application o f that MiU which is appoint-

ing two thousand labourers? These 

workers are now without any salary. I 

would like to know whether Governments 

o f Assam and Bihar are considered good

enterpreneurs by the Ministry and

whether their case will be favourably"

considered by the Government?

TH E  M IN IS TE R  OF F IN A N C E

(SH R I P R A N A B  M U K H ER JEE ): Sir, it 

is not fair to discuss the project o f any 

individual company or even a joint 

venture on the Floor o f the House. Sir,, 

i f  hon. Members come forward to know 

whether any individual private sector com-

pany is going to be financed or not then 

it is not fair to discuss it on the Floor o f 

the House. I f  the hon. Member wants to 

seek any information in respect o f any 

individual concern then he can write to 

us. Perhaps it would not be desirable to 

discuss individual projects on the Floor o f 

the House.

Continuation of Managing Directors of

Public Sector Undertakings beyond the ■ 

term of two years

~r

*740. SHRI K. LA 'K K A FPA :

DR. A . U. A Z M I:

Wilt the Minister of F IN A N C E  be 

pleased to lay a statement showing:

(a) whether some o f the Managing Direc-

tors o f those Public Sector Undertakings 

whose Headquarters are located in New
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Delhi are continuing in their post beyond 

the dates of their term or period o f two 

years;

(b) whether a few 1, o f them were tlso 

given their extension o f term for a fur-

ther period o f one year;

(c) if so, the facts thereof including ihe 

names o f all those who are still continuing 

together with exact date o f expiry o f 

their terms of employment; and

(d )  the steps being taken to replace 

them by suitable incumbents?

TH E  M IN ISTE R  OF STATE  IN  TH E  

M IN IS T R Y  OF F IN A N C E  (SHRI SAW  A/ 

S IN G H  S IS O D IA ): (a ) to (d ).  A  State-

ment is laid on the Table o f the House.

Statement

Presumably the reference is to Manag-

ing Directors who have Hayed beyond 

their approved tenure. As the initial te-

nure t?nd extension thereof are decided by 

Government, the question o f the Managing

C hief Executives o f Public Enterprises Located ii

Directors staying beyond their approved 

tenures does not arise.

Generally, the tenure of Chief Execu-

tives is between two to five years or till 

the age o f superannuation whichever is 

earlier. Government, however, in some 

cases appointed persons for shorter tenures

In the case o f deputations from Govern-

ment services, the existing policy requires 

that they decide to get absorbed in the 

public enterprises where they are serving 

or revert to their parent cadres within two 

or three years. The time limit is two 

years for those deputations appoinlej to 

posts carrying pay scales of Rs. 2500/- to 

3000/- and above and tHree years in all 

other cases.

Information in respect o f those Chief 

Executives located in DeThi whose appoint-

ments have been approved by Govern-

ment for a period o f mote than two years 

or the time stipulated for exercise of 

option (in the case o f dcpulationisls from  

Government) is given below:

Delhi who are continuing fo r more than taw w an

N am e o f the C h ie f Executive/public enterprise A pproved R n n ai t*.
tenure

A — Public Sector C hief Extculii'ts

1. Brig. O . P. M anila, C M D , E ngineering Projects i- i-8 o to
(I) Ltd. 31-71-82

(D ate of 
superan-
nuation)

2. Dr. B;. S. Hamsagar, CMD, Hindustan Insecticidrs 15-10-7910
Ltd. 14-10-84

3. S h ri H . U . Bijlani, C M D , H ousing &  U rban D r- 18-8-72 to
velopment, Corpn. 17-8-84

4. Shri S.P. C hibbcr, C M D , M T C  (D P & R ) Ltd. . 8-5-79 to
7-5-84
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B— DeputoUonish

(i) Whose initial tenure was more than two years

5. Shri D. R. Sikka, CMD, Nalion?l Projects Const. 1-7-78 to
Corpn. Ltd. 30-6-83

6. Shri Moosa Raza, M  l)., National Textile Corpn. 12-2-79 to
Ltd. 7-6-82

7. Shri T. Balarairmn, M.D., National Seeas Corpn. 26-6-78 lo Has been granted exten- 
Lid. c25-6-81 sion for one year

from 25-6-81.

(ii) Whose initial tenure was tux> ytars

8. Shri R. Parthasarihy, M.D., Rail India Technical 1-4-80 to 
and Economic Services Ltd. 31-3-82

Has been granted exten-
sion for cine year from 

1-4-82

9, SUri M.P. Shukla, CMD, Telecommunication Con- 1-8-78 to Has been given extensicn
sultanl* India Lid. 31-7-80 for two yern; from

1-8-80

SHRI K. L A K K A P P A : Mr. Speaker, Sir. 

ihe concepl o f public sector undertakings 

and its performance is judged on the 

basis o f the prevailing working situation 

as well as the persons holding the office 

o f Managing Director in those under-

takings. As far as I know nearly fifty 

offices o f the public sector undertakings 

are located in Delhi and its functionaries 

arc elsewhere. The Bureau o f Public En-

terprises assesses and eValuales and re-

commends the names for these posts but 

in some cases— as has been pointed out in 

his statement itself— even though they 

have not been recommended by the Board 

o f Bureau o f Public Enterprises they are 

in their office beyond their tenure. There-

fore. I would like to know performance- 

wise how many of them have continued 

in office? t would also like to know

the net losses and profits which have( 

been reported because o f such inefficient 

people being posted in such organisations.

SHRI SAW AI S ING H  SISODIA: Sir,

there are 48 Chief Executives located in 

Delhi out o f the total o f about 200 all 

over the country. Out of this 48 only 9 

Chief Executives come in the category re-

ferred to in the Question whose appoint-

ment has continued beyond two years and’ 

also those whose tenure had been extend-
ed beyond two years. O f these, 5 are 

deputationists from Governmnet services. 

There are two categories o f the Chief 

Executives serving in the Public Sector 

Undertakings. Some o f them are recruited 

from the public sector organisations or 

from outside; some o f tfiem are from the
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regular Government service. The PESB 
selects persons and every appointment is 
made on the recommendation o f PESB, 
by the administrative Ministry. As far as 
these Governmnet deputationists are con-
cerned, there are two categories, people 

'-who are on the pay-scale of Rs. 2500-
3000; they are recruited initially for 2 
years. Those persons in fhe pay scale o f 
less than Rs. 2500 are recruited for more 
than 2 years. Therefore, this is the posi-

■ tion. N o  appointment is made without the 
recommendation o f the PESB.

SH RI K. L A K K A P P A : Sir, my question 
was this. In some o f the public sector 
enterprises some o f the top executives are 
there who have not been assessed pro-
perly; they have not “been included in the 
recommended category' and yet they have 

' been not only given extension, but appointed 
regularly. And I  am told that in one case 
a serious thing has happened. I  bring it 
to his notice and this* happened in the 

■case o f the N T C  (National Textile Cor- 
-poraiton). This category is called ‘Deputa- 
tionists’ according to the information fur-
nished to me by the Minister. Sir, this 
N T C  has been running into huge losses 
fo r  several years. The Bureau has not 
recommended this person and yet he has 
been staying there for a long lime. He 
has ordered sub-standard machinery from 
a sub-standard company. I  would like to 
quote. Here it is stated:

‘Purchase o f machinery worth crores 
o f rupees from the Indo-Equip Engg. 
Co. Ltd. Bombay without looking to 
the quality o f the machinery.’

The person who has ordered those things 
is staying here. As against the normal 
period fixed generally, he has been stay-
ing there for a long time, and merrily. 
Even some o f the managing directors are 
hobnobbing with private sector and 
■monopoly houses and so on and therefore 
N T C  is losing its popularify and even the 
■Chairman has decided to wind up the re-
tail show-rooms o f NTC . He has created 
a situation where retail shop sale is stop-
ped and N T C ’s products are also losing 

.their popularity, and therefore private 
sectors are all going on merrily. This in 
not the concept o f our Government. This

man has been recommended o f course 
during the Janata period and my question 
is, why this person has been continued. 
Similarly there are other people who have 
been staying over and above their tenure. 
W e have to check abuot their performance.
I  would like to know about their perfor-
mance. We should assess how far the lop 
man is efficient because efficiency is very 
necessary for the success o f the public; 
sector undertakings. You should have an 
overal view o f it and have an evaluation to 
see that necessary reconstruction o f pub-
lic sector undertakings is made. We should 
see that our public sector undertakings 
get a reputation in this country and they 
should produce more.

A N  HON. MEMBER: Let us have a 
Half-an-hour discussion.

TH E  M IN ISTE R  OF F IN A N C E  (SHRI 
P R A N A B  M UKHERJEE): So far as the 
performance o f the public sector under-
takings are concerned, the report o f the 
BPE is made available to the Hon. Mem-
ber every year. They get an opportunity 
to discuss the annual report. The overall 
performance o f the public sector is much 
better compared to their last perform-
ance. But still I  do agree that there is 
room for improvement. The moot question 
is in regard to the mode o f selection of 
the Chief Executives of the public sector 
enterprises. As my colleague has explain-
ed, there is the procedure under which* 
the Public Sector Enterprises Selection 
Board recommends persons and thereafter 
it is for the administrative ministry lo 
take their view about it. A fter lhat, this 
matter goes to the Appointments Com-
mittee o f the Cabinet and then appoint-
ment takes place. In regard fo the parti-
cular concern which the hon. Member 
mentioned,— and he d^elt upon it so 
long.

MR. SPEAKER: This time he was not 
so long.

SH RI P R A N A B  M UKHERJEE: It is 
not possible for me to comment on that 
individual undertaking but I  hope that the 
Commerce Minister w"ho is the administra-
tive Minister has noted fhe points.
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SH RI S. M . K R IS H N A : Sir, last year 
the Prime Minister assured the House 
that wlhtia December 1981, the vacant 
posts o f Chairmanship o f all the Public 
Sector Undertakings in the country would 
be filled up. I  would like to know from 
the hon. Minister if he has any informa-
tion available with him as to the number 
o f  public sector undertakings which still 
•do not have Chairmen on a permanent 
basis.

SH RI S A W A I S IN G H  SISODIA: The 
existing vacancies o f full time Chief Ex-
ecutives are as like this. It w ill be seen 
that as on April 2, 1982, there were 16 
vacant posts o f  full-time Chairmenship 
and for those posts selection has been 
made and finalised by the PESB excspt 
in 5 cases. Those 5 vacancies occurred 
during the last two months and the 
P.E.S.B. is expected to complete the selec-
tion in respect o f these posts also.

SHRI A. K. R O Y : The political in-
terference in the selection o f the Chief 
Executives is a reality and a very disturb-
ing factor. I  know o f several cases 
where brilliant persons— engineers and 
technicians— were selected and recom-
mended by the Public Enterprise Selec-
tion Board -ftTnd their names are still 
pending before the Ministry, but they 
were not selected. But those names which 
were not recommended for selection are 
considered. I  would like to know whether 
the hon. Minister is aware o f some cases 
o f pending names in the Steel Ministry, 
Energy Ministry, Department o f Coal and 
the Ministry o f Railways. A fter the 
P.E.S.B. has selected the names and re-
commended them, what are other factors 
and considerations which prevents their 
selection by the Cabinet Committee or any 
other Committee? When it does not 
recommended their names, I  would like to 
know what the other factors are which 
lead to the continuation in the serivce by 
whose names have not been recom-
mended.

SHRI PR ANAB  MUKHERJEE: There 
Is no other factor, but it is' after all the 
Adinistratlve Minister who is responsible 
and accountable to the House and to 
the people, and ultimately the responsibility

lies on him. Therefore, he has to make a 
choice. As mentioned earlier, the normal 
practice is that whatever recommendation 
is being made by the Public Enterprise 
Selection Board is usually accepted by 
the Administrative Ministry and there-
after it goes to the Appointment Com-
mittee. It depends on the various cate-
gories. For minor appointment, it does 
not go to the Administrative Ministry. 
They themselves take care o f it. But for 
certain other types o f appointment, they 
go there and in respect o f the particular 
organisation which the hon. Member has 
in mind, he can put a separate question.

SH RI A . K. R O Y: What I  wanted to
know is whether those considerations are 
subjective or objective.

A N  HON. M EM BER: In this world
everything is subjective!

MR. SPEAKER: Shri P Namgyal—  
No. Shri Harish Rawat— No. Shri George 
Fernandes— Absent. Shri A joy  Biswas 
— Abe\ent. Shri Xavier Arakal— Abesent. 
There is a clean swe«P- Q. No. 746—  
Shri Nanje Gowda— No. Shrimati 
Krishna Sahi. She is there. You broke 
the run.

Overtime in Banks

*746. SH R IM A TI K R IS H N A  SAH I: 

SHRI H. N. N AN JE  G O W D A  :

Will the Minister of F IN A N C E  be 
pleased to state :

(a) whether it is a fact that overtime in 
banks is still being paid not on the basis 
o f the number o f hours that an employee 
puts in beyond office hours but on the 
basis of an agreement reached in 1966 with 
the bank union which stipulated that every 
workman will be paid 175 hours o f over-
time on approved rates" whether he really 
works overtime or not;

(b) whether despite Government’s point-
ed and firm orders that overtime has to be 
brought down in nationalised banks, this 
advice during 1981 has not been imple-
mented by banks as the figures so far




